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15°30 hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TwENTV-FOURTH REPORT

SHRI RASHEED MASCOD (Szha-
ranpur) : I beg to move :

“That this House do agree  with
the Twenty-fourth Report  of
the Committee on Private Members’
Bills and Resolutions presented to the
House on the 6th May, 1981."

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That this House do agree with the
Twenty-fourth Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on the
6th May, 1981."

The motion was adopted.

T5°3T hrs.

RESOLUTION RE : PREVENTION
OF TARNISHING OF IMAGE OF
MAHATAMA GANDHI — Contd.

MR. DEPUTY-SPEAKER : How
the discussion to resumed on Shri
Tayyab Hussain's Resolution.

Shri Tayyab Hussain.
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FIT T FL IO ? agt o W AR
agare -

MR. DEPUTY-SPEAKER : Don't
you think that you better avoid mention-
ing these things. You just say that certain
obnoxious things are there.

SHRI TAYYAB HUSSAIN : This is
a 'public place and thousands and thousands
of people are visiting. I am sorry to say.

MR. DEPUTY-SPEAKER : I told
you even last time. Why should all these
things be recorded there ? You can say
that there are certain obnoxious things.

SHRI TAYYAB HUSSAIN : I entirely
agree with the hon. Deputy Speaker.

MR. DEPUTY-SPEAKER : Thank
you.

MR. DEPUTY-SPEAKER : I am
not even able to hear these things. That is
why I told you.

<

SHRI TAYYAB HUSSAIN : I agree.

T IN A AG IS HWTE AW PE
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appropriate to the sanctity of the place.”

—— —

**Expunged as ordeTed by the Chajr.
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“‘Gandhian leader’s support to Movement 3

Gauhau, April 24, Shri Radhakrishna,
Secretary Gandhi Peace Foundation, New
Delhi, has assured that he will happily
come to Gauhati to support and streagthen
the Assam movement.

In reply to yesterday’s telegram of Shri
Ravindra Upadhyaya, Sarvodaya leader
who is undergoing treatment in a Gauhati
Nuriing Home afler an accident, Shri
Radhakrishna in his telegram received
today said, “We are taking steps help
resolve Assam conflict. I fully agres with
you that the Assam movement is no longer
a problem of Assam. It should be a national
issuc. I shall await developments and ini-
tiatives Lere before lcaving for Gauhau,
Shall happily go to Gauhati to support
and strengtihen Assarn movement.”
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MR. CHAIRMAN :
moved :

“This House recommends to the Gov-
ernment that any action by signs, words
or publications to tarnish the image of
Mahatma Gandhi, the Father of our
Nation, be made a cognisable offence.”

Resolution

Now certain  hon. Members have
given Amendments. They may move
their amendments one by one.

SHRI BHIKU RAM  JAIN :
(Chandni Chowk) : I bg to move
That in the resolution,—

after “any" insert 3
“‘effort, design, scheme, ot (1)

SHRI SUDHIR GIRI (Contai ): I
beg to move :

That in the resolution,—
after “publications insert—
“‘not based on facts "' (2)

SHRI V. N. GADGIL (Pune ) : 1
beg to move :

That in the resolution,—
add at the end

“and a Commission be appointed to go
into the working, finances and  activities
of such persons, institutions, organisa-
tions or bodies who indulge or who have
indulged in activities which insult or a
tarnish the image of Gandhiji with
instructions to report within  six
months™. (3)

SHRI G. L DOGRA (Jammu) :I
beg to move :

That in the resolution,—
add at the end —

“punishable with rigorous imprison-
ment which may extend to seven
years but shall not be less than 6 months
and with fine which may extend to
Rs. 10,000/-" (4).

SHRI B. R. NAHATA (Mandsaur) :
I beg to move :

That in the resolution, —
add at the end—
“‘and office bearers and officers of any
institution, o;ﬂ:nination or body of pers-
ons constituted for the purpose of prea-

ching pro Gandhian  philoso-
phy and which has indulged

8
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or indulges in any activity contrary to
the basic concept of Gandhian philo-
sophy or idealism and which tarnishes
oris Ebely to tarnish the image of Gandhi
ji shall be liable for prosecution and
punishment that may be prescribed.”(5)

SHRI KAMAL NATH JHA (Saharsa)
I beg to move:

That in the resolution, ——
add at the end——

“with retrospective cffect without any
period of limitation.” (6)

MR. CHIARMAN : Shri Bhogendra
Jha is absent. Shri Daga.

SHRI MOOL CHAND DAGA : (Pali)
I beg to move :

That in the resolution, ——

(i) after *that any” insert “‘deliberate”
(ii) after*“action” insert <‘or attempt’

(iii) aftercognisable™ dusert “and non-
bailable” (g)

SHRI RAM SINGIT YADAV (Alwar)
I beg to move :

That in the resolution,——

add at the end ——

“punishable with imprisonment which
mav extend to seven years and with fine
which shall not be less then one thousand
rupees.”’

MR, CHAIRMAN : The Resolution and
the Amendments are before the House,

SHRI SUDHIR GIRI (Contai) : Mr.
Chairman, Sir, I do understand that Mr,
Tayyab Hussain has no doubt got great
devotion to Mahatma Gandhi. T also share
his felllings and his sentiments about Gandhi-
ji. While I share his sentiments I should ex-
press my opinion in evaluating the resolution
by which he purports to pay homage to
Gandhiji.

Sir, the resolution has been worded as
follows :—

*‘Any action by signs words or publ’cations
to tarnish the image of Mahatma Gandhi,
the Father of our Nation be made a cogni-
sable offence.”

Now, Sir, in tho Oxford Dicticnary the
meaning of the term ‘““tarnish” has been
given thisway. I am quoting the relevant
Portion. .
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¢Tarnish means’ to lessen or destroy the

lustre of’ a Image means character of a

thing or person as perccived by the

public”.

Now, if you construe the resolution in the
light of the meaning given by the Oxford
Dictionary it will be like this:—

“any action by signs words of publications
to lessen or destroy the lustre of the
character ol Mahatma Gandhi the Father
of our Nation as perceived by the public,
be made a cognisable offence.”

Now, Sir, the character of Gandhiji has
been perceived by the public. The term
public has a very wide cannotation. ‘Public’
means ‘any member ol our country or any
living person outside’ So, whenever any one
gossand criticises even Gandhiji  policies
and view principales then he will also be
brought within th: Purview of this cognis-
able offence. I cannot agree with this point
of view. I sav this is wronglvy worded.
While agreeing with Mr.  Hussain on the
view which he has expressed, T would like
to point out that under Article 19 (1)(a) of
our Constitution all citizens shall have the
right to freedom of speech and expression.
So, if this resolution is translated into
action, the fundamental rights of our citizens
would be curtailed because every has been
given the right to criticise subject however
to the limitations imposed under Article
19 (2)(a) of the Constitution inso far as the
freedom ofspeech and expression are con-
cerned. I thercfore would like to point out
that the spirits of the Resolution does not
consist with the fundamental rights. There-
fore, this Resolution should not be adopted.

Sir, ours is a democratic socicty it has
“had its own demicratic character. Those
who follow the rules of Almighty also crit-
cise Him. They have got thisright. “Gandhi-
jiis a big man no doubt but not above critj-
cisms. Therefore, by putting the resoultion
into action, the spirit of the mover of this
Resolution will not serve the purpose Sir,
I have respect for Gandhiji for his leader-
ship in the imperialist strunggle for
his sympathy for the poor, for the down tro-
dden and for the neglected ones. I have very
deep regard for h'm.  But while T have
regard for his lcadership in those days have
som= difference ol opinion with him. He
preached that there should be equality in
sacrifice and there should be equlity in
enjoyment. And 'ollowing these principles.
he devoted his life to the policy of man
making. But as he heen sucessful ? If
Gandhiji’s principles had been right then
Lord Buddha or any religious leader
Could have changed the sacicty could have
-done away with the poverty of the society,
But they have not been able to do so
Glntlhi{i‘l principles do not hold good
now. arc scts of laws which govern-
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the development of societies. But has he
follwed those laws ? We follow the principles
of Marxism? You know thec there are
scts of laws Which govern the development
of socicty. There wasa class struggle and
because of the class struggle society develop=
ed and the present day socicty we arc living
in now is also the result of such class
struggle. So I think if I Criticise Gandhiji
in respect of his principles and policics
in the light of class struggle then I would
also be brought within the purview of a
cognisable offence. I{ I criticise lis princi-
ples and policies, then it will be construed
as destroying or lessening the lustre of the
character ol Gandhiji because Gandhiji had
a particular sct of principles and if my ide
goes against all those principles. then it
will be construed that I am going against
the principles of Gandhiji. Then Sir,
how shall I exercise my right under article
19 (1) of the Constitution?

I would have been happly if Shri Husain
had brought forward a resolution to
curb the monoply power of the ruling
partyleaders.

MR. CHAIRMAN: How does Mahatma
Gandhi come in the picture ?

AN HON. MEMBER: Let him develop
his point....... (Interruptions)

MR. CHAIRMAN : I am only helping
the House to under stand it.

SHPE.I SUDHIR GIRI : This resolution
purpofls to bring all persons who tarnish the
purvicw of a cognizable offence. I have poin-
ted out that these two words, tarmish and
imagre, have no rclevant bearing in this con-
nection. I would have been happicr had Shri
Hussain brought forward a resolution to
curb the monoploy powers of the ruling party
leaders. T say so because he is a follower of
Gandhism and Gandhiji wanted that there,
should be d=centralisation of power admini-
strative, political 2nd coremic. But has the
ruling leaders resorted to these things? No.
when the big disciple o! Gandhiji Shri
Jawaharlal Nehru was not in power, he
preach~d cloquently for socialism but when
he came to power, he did not mention a
single ward about socialism,. So, I think,
Shri Huwain would have done justice to
society, to the nation, if be had brovght
forward a resolution pointing out the
difficultics and defects in  the pol cics

sued by the ro-called Gardh ‘ans.

n this context, I would like to point out

that one Shri Nirmal Kumar Bose, an

eminent Gandhian. who is dead now,
has written a book.

MR. CHAIRMAN: T i
Py gt B R e
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SHRI SUDHIR GIRI: I did not sup-
t all that he wrote in his book about
ijji. There may be sume activities
and actions of Gandhiji, which I may
feel I require to be criticised.  Ard if I
criticise him on thoese points, I :hall be
brought within the pwview ol a cogni-
zable offence. Now, for example,
in Jalianwala Bagh there was a
massacre. The great poct, Tagore
surrend=red his knigthood given by
the Briti:h imperialists, but Gand hiji
wanted to suppress the facts. 10 T point
out these things to the people, T will be
brought within the purview of this reso-
lutions.

THE MINISTER OF STATE IN
THE MINISTRY OF HOMEL AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY  AFFAIRS  (SHRI P.
VENKATASUBBAIAH) : We  knew
the Communist id-ology «ven before
they were the stooges of the Briti:h impe-
rialism. ... (Interruptions) \We know how
to answer these points.  But this is not the
way to tarnish the image o! the Father of
the Nation. I strongly protest. . Interrup-
tions). T can amwer you. but do ot dis-
tort th~ (ac's .. '.Ih‘.[errupﬁuﬂ't". I will
reply to you point by point. We know
what role you ,laved in the Ireedom
movement. You did not hesitate to call
Subash Chandra Bosc** (Inferruptions)

16 hrs.

I am a freedom fighter. .. (Interruptions)
It is recorded in history. ([nlerruptions).
I cannot expect better periormance {rom
you because your history is that of hetrayal
of the freedom struggle. (Interruptions)

I have read that Book. I know. T had
a contact with that gentleman.

MR. CHAIRMAN: You have already
taken about 13 minutes, So, I request
vou to conclude in a minute or two because
there are, T think, 10 members who want
to speak so far. We have to conclude
it within two hours.

(Interruptions)

~ SHRI SUDHIR GIRI: The hon.
Minister had wutilized this Floor to put
forth his own distorted vicws.

MR. CHAIRMAN: Forget that.

SHRI SUDHIR GIRI: But I am not
saying what the hon. Minister want to
say., The historical facts must be stated.
You are keeping these things beyond
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the knowledge of the people. (Inferrup-
tions)

SHRI P. VENKATASUBBAIAH:
I know what you had done in the ireedom

struggle.

SHRI SUDHIR GIRI: Th- ruling
class prople are exploiting the people jor
whom Gandhiji had done alot. Therefore,
I think the resolution is redundant, super-
flous and unneccessary in view o!f what I
had already pointed out.

16.72 hrs.
[Sur1 CHINTAMANI PaNicrant it the Chair)

MR. CHAIRMAN: Shri Ih'ku Ram
Jain.

SHRI BHIKU RAM JAIN
(Chandni Chowk': Mr. Chairman, S'r,
I was very carefully listening to my friends
in connection with a  very  innocnt
resolution relating to the Father of the XNa-
tion, Mahatma Gandhi. I am really
surprised to know that instead ol appre-
ciating the reolution. he has Lirought in
politics, diffrrenee of opinion and  the
principle involved in the politics of Maha-
tam Gandhi and his party, I wizh he would
have appreciated the spirit ol the reso-
lution. Mahatma Gandhi has been ack-
nowledged the tallest man of the cra.
He was the Father of the Nation declared
by one and all unanimouslv. Now he 1s
talking about the Father of the Nation and
his d-fective policy. Tt is  =something
which has not been nnderstond by me at
all. He has touched something abont his
character which certainly I would not
like to mention. The mover o' the re-
solution has very righ'ly ment'oned that
during the past {few vears some such action
has been taken which has warranted this
resolution to b broughtin by mv friend
Mr. Tayyab Hussain. T appreciate that
after all a resolution o' this type has come
here. He himself has mentioned that
some such step has been taken knowingly
or unknowingly by the Government or hy
some other ﬂ.uihﬂl‘ity \\'}:"t‘h needs 1o be
undone if it as not to be auoted in a bad
manner as has been said by the Deputy
Speaker, Shri Tripathiji in  the last
mecting, Shri Sukhadia and all othres.

What happened about two or three
days ago ? A member of Rajya Sabha
had raised this point about these paint-
ings at the Birla House, which is now
a national monument, which is under
the control of Gandhi Samiti. Some very
indecent Paintings are there which were
once destroyed by onc of the ex-members

—

**Not recorded.
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of this House. Surprisingly, after
spending another Rs. 6-000 the
same paintirgs have been placed there
again. Therefore, it looks as if there is
some such sort of a move that they
want to tarnish the imagc of the Father
of the Nation in the eyes of poiterity.
You permit me to say that despite the
fact that something has been mentioned
by Gandhiji in his own biography in a
passing way, does not mean that it is a
part of this life; and it does not behove
us that we leave things for the ptenr
in a manner which has bec. Jispiayed

there. Arc we telling the people who have
to comc after us, after 50 or 100 years.**

And it has been stated to Mr. Tayyab
Hussain that such things should not  be
repeated here. But my only anxicty is,
inspite of what, was said last time, an
effort has been made to say diat this s
what has been written in the book of
Gandhiji and thereofore, it is very rightly
placed. If this is the way tn we have to
depict the life of the Father of the Nation,
and if this is how we pay hiin revercuce.
1 am really surprisedd  how this is being
done. I wish to tell von, I wish to take
my friends into confidence that il those
paintings are not removed by the Gov-
ernment of the authorities who are res-
ponsible for it, then I will persanally go
and remove those paintings within two or
three davs myself. Thev are deroga-
tory to his memory and [ wonder how
thev have been allowed to remain there.
It is mv appreahension  that  they
have been deliberately placed there and
it was during she last two or three years,
ﬂl::t it was done. Mr. Chairman , 1 say
that,

Mr. Tayyab Hussiain has those photos
and much as [ would like to say about
those photos. I want that they should be
placed on the Table, so that some day we
will be able to say that we had cone
something showing Gandhiji in such a
position. These are real photographs
which were taken about a week back at
that very place. I am, therefore, with

our permission, placing them on the
able of the Housc.

MR. CHAIRMAN : This will be
examined.

SHR1 BHIKU RAM JAIN : You may
examine them and then you can place
them on the Table.

I wish to quote what Pandit Nchru
bad said about Gandhifi on his death,
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I have taken it from the Minute Book. .
Mr. Jawaharlal Nehru said : i

“I have a sense of utter shame both
as an individual and as the head of the
Governm~at of India that we should
have fuiicl to protect the greatest

treasure that we possessed.”

And, Sir, this is the respect that we are
giving to the greatest treasurc that we
possesserd.  Pandit Nehru had also  said
in the obituary reference to Gandhiji :

“Today the fact that this mighty
person whom we honoured and loved
beyond measures has gone because
we could not give him adequate pro-
tection is shameful for all of us. He
was perhaps the  greatest symbol of
the India of the past, and may I
say of the India of the future that we
could have had.”

These wer: the remoarks made by our
Prime Minister in this House in 1948 on
the death of the great man of the era and
if we just do not see as to how we should
kecp Mr. Guandhi's things and his books
and his remembrances, and the place
which has been made so saered, it is
some thisnz  which wre should have seen
we have to L sume stock taking about it.

It was agaia Pas it Jawaharlal Nehru
who saicl & -

“Great as his man of Gl was in his
life, e has hesnogreat in his death and 1
have not a shulw of a doabt that by his
death he has ~erved the great cause as he
serve< it throuwghout his L=

Therefore, and very respectfully, Mr.
Chairman, [ submit. that not only today
but itis r=ally g>d that in 1950 this House
has passed an Act, the Emblems and a
Names (Prevention of Improper Use YAct,
1950. By tis Act the wuse of the

ctures of Mahatama Gandhi, Pandit

ehru and Chatrapati  Shivaji, or the
Prime Mincster of India of the name of
Gandhi, Nehru and Chatra Shivaj,
t the pictures on calendars was pro-
hibited. It was done to protect the name
of the three great persons of this country.

I have one small thing to mention. We
been taken tama Gandhi’s
mame in reverence and there is the G‘llit!hl
Peace Foundation and Gandhi Simid.
Definitely we J‘ay that wz‘_ wt;l}a be : able
to perpetuate the memory great man
for posterity. What has happened in
actual pracﬁ;p:d HundmdrMmyc;f. institu-
tions have cr up. coming
from foreign countries. It is coming in the
name of ice to Poorer Sections

- —

e*Expunged as ordered by the Chair.
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‘woslety.  ‘Andshall 1 eell
what i “héppening ? I Have

a photostat copy of an' . advertise-
¢ appearing ‘in one of the Papfel
of foragn Pres and one of t

-organisations woich is working there, they

‘have advertised,

W8 “PEOPLE EAT WHAT HE LEAVES”

The e here is: “People kill rats to
<arn a amout of money.” In second
Para it says :

“They take the rat's food from the
nest. Then they and their families
cat it. Such is the desperate poverty
in one village near Gazipur, India.”

“Why has such an advertissment appeared?
Because they want money from those
people. They are telling that our people
arc not having a simple brcad to cat and
that they collect grains from the holes
of rats and then eat it. And we are tole-
rating all these things. This is being done
those who are professing the Gandhian
ilosophy and who are working in Gandhi,
Peace Foundation and Nidhi. I, thercfore,
wish to mention that this advertisement
has been inserted by a very important
organisation called Oxfam. Oxfam has sent
crores of rupees lo our organisation here.
But nobody knows what the money is
being used for, T think, it is used for
activities other than Gandluan activities.
I wish to mention that if vou happen to
go there- I wish Mr. Chairman you had
gone there- —vou  will find that books
arc being sold at the Gandhi Book Depot
which are contrary to Gandhian philosopy
1 have got onc book here titled ‘The men
who killed Gandhi'. Another book i3
‘'t gy & §
written by the killer of Gandhi. Another
book is written by the brother of the  killer
of Gandhi. Thosc books are sold at the
Gandhi House. When 1 asked about it,
somebody there told me that they wanted
to scll all the litcrature avalable in  regard
to Gandhi whether it was for or against
the philesophy of Gandhi.

\bmissions that a very appropriate
come today. Ithasnot been
any political activity of’
ivity. Somebody was quoting
&? Constitution. It ?s“ not
individual. Th-';dllududm

,_inpocuous _and innacent.
also af amendmeént to this.
effort; design, schema of
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is an whao does nat believe
he M'uy“'w." Butto m 'mii:d. it

hT:untry' who can
sandhi, mol y and who ecan
disown Ga as Father of the Nation,
and who would tolerate all these things.

;Olﬁ“ﬁ!e _very difficult to find anybody-
Gandhi

I repeat that if this insult that is bein
done at the place where Gandhiji waE
m}:rcjerod, assassinated, is not undone
within a fow days [ shall persor ally go there
and remove it. I shall certainly face all
the consequences that may come: to me.
I cannot tolerate it. My heart burns. It
pains me to see in this city of minc, Delhi,
such a picture being displayed by people
who are responsible to maintain that place
and who are doing all sorts of things . If
this is not removed, we shall have to think,
of some other remedy. But I am sure that
this will be looked into by the Government.

sitwat gfwer T34R (79T IR
wa) gl wgiEd, T d &

- FAT
FET AMG 9

it Y gere TefeAr T 0 W
TEET TR AT R AT F, T
rar g P& TR &, FiEv ]
T T g T PO o
g, sa it Y w1 Pommet w7 o
fretz wx Pamr g 1 et o Paa-
P &7 Y wEE &, Iear gga af<-
qdx FT & U4 &Y AaT AREA %

£ 4. o F I W T & A
o @ e, smah s #®oalk
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SHRI BHIKU RAM JAIN: Itisna
correct. I have alsa p rchased b oks from
there.
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1942 ¥ Fif|r %7 geTC 3O &
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P].:{(JF. N, G RANGA (Guntur) ¢ Nr.
Chairmar, Siv, T am genetally v fave v
of the spirit of 117s Resolut’on.

Sir, T am glad this question has been
brought up here for discussion in the
House._ I have 10 plead guiltv before the
House in regard to onc matter. I happened
to be one of the members of the executive
of the Gandhi Smriti which used to be at
one time Birla Bhavan. Later on it was
consccrated to the nation after having paid
compensation to the Birla family. We had
taken it over for the nation. But when we
took it over, we found in a small mandir
there a number of pictures already  painted
there. We did not wish to get them remaved
because we felt that some people might
take rome objection. But there were a few—

" Image (Res.)

pictures removed properly. It should Le
urdhﬂymminedtopgywhether two or
three of those things can possibly be
removed.

Secondly, the Government itself has
to give an  explanation to the
whole nation, wheather it 5 this
Government or the Janta Government
or the previcus Government, for having,
failed to raise Mahatma Gandhi’s statue
and instal it in this Capital over all these
vears. This question came up several
times for  discussion when Panditji
was alive and later on also.
When Morarjibhai was there as Prime
Minister. I took it up with him and he
asked me to be happy at the news that
they had at long last decided upon the
kind of design for Mahatma Gandhi’s
statuc and the kind of statue by which
Mahatma Gandhi should be shown
as standing as he would appear to us now,
when  he was moving in the Dandi March
or when he was praving or when he was
spinring and so on. He told me that they
ok the deeision, they chose the archi-
tect and very soon the statue would  be
raised.  Till now no final decision seems to
have been taken and 1 do not know how
much longer this Government would take
before the statute comes to be erected,

Indecd, there was some controversy
over the place where the statue “has 1o
be raised.  After a long time, especially
during those days when we were  trying
1o celebrate Gandhiji's Birth  Centenary
we insisted that by the time the Centenary
year was over, the statue should be erccted.
But that is not done. The place should
be chosen and I think the place has. at
long last, come to be chosen.  Just
before the India Gate arch whene there
wsed to be King George's statue, in that
place or somewhere nearby they have
chosen  the place. T would like some
definite information to be given by Gov-
ernment to this House if it is possible
today, otherwise some time later.

All over India there are statues of
Mahatma Gandhi. I am sure “there are
more than a lakh statues. In many towns,
cach mohalla was raising one statue or
the other and when they raised the statues,
quite a number of them needed repairs.
People were keen on raising them and
afterwards they are not so very keen on
maintaining them. But that is the most
fmportant thing. Something has got to
be done. Some kind of an instruction
has to go from here in the form of an

‘advice to the State Governments in order

to see that wherever Mahatma Gandhi’s
statue is raised, either a panchayat Board
there or panchayat samiti or zila parishad,
some municipal authority or civic autho-
rity, should be charged with the res-
ponsibility of maintaining the statues in



351 _ ?‘H.'“'ﬁ'.‘ﬂ,t of

IPGEN, GRAMSL, |

pm;ﬂ:r condition, ‘and also in seeing -t
it that on two or three crucial days i.e.
on 2nd October, the day on which Mahat-
ma Gandhi was born and on goth January,
‘his  swargarohan day, the statue should
be propety cleaned, garlanded and prayer
should be held near the pedestal.

T would like to make one point i.e. the
obsence way of dealing with Mahatma
Gandhi has to be given some considera-
tion by us. There were some books also.
They have written all kinds of things
about Mahatma Gandhi.

Mahatma Gandhi, during his life,
made experiments in various aspects of
our social life, social life of Indians, social
life of human beings. There are certain
experiments, about which it would be
good for us to tell our children, help them
to emulate the achievement made by
Mahatma Gandhi and the results achieved.
Those should be placed before "the
children. There arc other experiments
where no results were a achieved. They
proved to he abortive. Such aspects of
life and experiments need not be pro-
pagated. T do not mean to sav that
Government  should propagagte  but
Government should certainly see 1o it
that such publications, such photographs
which are being placed before the public
should be properly examined and Go-
vernment should be in a position to come
to some decision as to which of them
should be allowed to be propagated and
which of them should not be allowedl.
Just as you do not allow little children
of formative age below adolescence and
during adolescence to go and  see such and
such pictures, so also these are certain
aspects, certain photographs about Mahat-
ma Gandhi. Those shots were taken at
that time and some were not taken at all
but were imagined by some artists. We
should see to it that those things are not
placed at the disposal of the general public
as a whole.

Can we make it a cognisable offence?
It is a very serious matter. Government
will have to give some thought to it. [
do not thirk it would be possible for the
Government to  say here and now
whether they are going to make all these
things a cognisable offence so as to punish
such artists and other people. They have
to give serious thought to various aspects
of the manner in which we should allow
these artists, photographers writers and
other people to t their conception
of Mahatma Gandhi before the  public
in our country:

i

‘I am sure there cannot be two opinions
in this House, from all sides of the House,

MAY 8, | 1981
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before the comig generation like that ‘of
Buddha, like that of Shri to be

emulated, to be held in great vencration

and to be treated as an example for men

and women,

Histreatmentof womenis
something most extraordinary. We
know that he mals e<nrimmnts in
that direction. He started like any other
Indian husband in the usual unhanpy
manner of treating the woman as some-
thing less than man and then ended by
treating the women as not only equal to
man but also to treat her almost as ¢o l-
dess.

In this way, in regard to children also,

just like Mahatma Ganhi, United Nations

has breen th'nking o obhserv ne the chil-
dren day’.  This year it is disabled people’s
day. FEarlier it was a day for the lepers.
another for women and sy on. It was
Mahatma Gandh® wh led the war in a'l
these d rect ons.

He was the man who narssl a Leoer.
Only the other dav we had a diseussion
alsyin this Ho se and o ¢ friends wore
asking that spec al “ac®! Ve, financial and
sther “ae’l ties shouid be provided “or all
Jhose insttutions which are catering to
and which are min‘sterine to the
needs of our lepers. Tt was NMahatma
Gandhi who led the wav. Many of us
get frightened with the very idea of a
leper. But it was Mahatma Gandhi who
went and nursed a leper and led the way
to all of us.

In so many directions Buddha wanted
people to move, in a humane manner.
Mahatma Gandhi actually moved and led
the way for people and showed how not
only human beings are to be respected,
loved and cherished but animals also are
to be respected and cherisheds Fven
vegetation should be treated w th great
respect.  In all these directions, Mahatma
Gandhi was unique.

The Indian tradition itselfl has been
unique in these directions. Mahatma
Gandhi put life into all these things and
made us all feel one with n?;uthn;, one with
everything that is there, w r animate
or 1nanimate. %[c was once . asked,
whether he believed, that stones had. life.
He s_a._id,t:'\’m'; w{;y'({xqth? ﬂ:lc’(r:.u life .
inev hing. nd - that is apart
of ou?mw[:lz tradition, Our men, and
women at home do not allow our children
to it earth in a contemptous manner.
They ask them to apologise to Mother
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1 nnccnﬂy hopc that thc Govemmcm
would take earliest possible steps in order
to raise a statue here and would also
give necessary advice to all the civic or-
.ganisations 31 over the country to cherish

~Mahatma Gandhi’s statues and also to
_[propagate his ideals.

SHRI JAGPAL SINGH (Hardwar ;:
Mr. Chairman, Sir, I oppose the wording
of the Resolution :

*This House recommends to the Govern-
ment that any action by signs, words or
publications to tarnish the image of Mahat-
ma Gandhi, the Father of the Nation, be
made a cognisable offence.”
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“There was no legal machinery by
which (Gandhi) could be brought to
book....I felt that (he) should not
be allowed t meet a natural death.”
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«SHRI ERA MOHAN (Cnimbatore):
Mr Chairman, Sir, or behalf of my party,
the Dravida Munnetrea, Kazhagm I
rise to make a few suggestions on the
Resolution of Shri Tayyab Hussain,
which recommends to the Government
through the House that any action by signs,
words or publications to tarnish the image
of Mahatma Gandhi, the Father of our
Nation be made a cognisable offence.
In his introductory specch, my hon.
friend Shri Tayyab Hussain gave a gra-
phic description of the intentions that

*The original ll-;coch was delivered in Tamil.
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[Shri Era M >han]
: Wit t0'bring forward this Reso-
§The hon.  Member Prof.
who preceded me,very

red to the prevalent situation in

:the ‘countty aud alio ‘craphasised the
2 ative need for the Government to
tm‘ ‘the Resolution * before the

" "Though the State Governments have
banned the use of names of national lea-

.. ders in advertisements, yet j, many parts
of the country you can fing Mahatma
Gandhi’s name being displayed in sho
and in hotels and Mahatma Gandhi
has also become the brand name of beedi,
tobacco ete. The Government should
take steps to end this kind of misuse of
names of our national leaders. Mahatma
Gandhi, the father of our Nation, Pandit
Nehru, Subhash Chandra Bosc and those
leaders of Southern India who were
in the forefront of freedom struggle like
Rajaji, Thanthai Periyar, the great pion-
eer 1in shipping Vaa, Vo. Chidambaram
Pillai should be remembered for their
role in our Independence Movemnent.
The posterity should cherish their names
or their contribution in our freedom stru-
ggle, and not by using their names for
personal benefits. If efforts to exploit
such venerable names for ‘partisan consi-
derations are continued, then it will under-
mine the nation’s prestige. The Govern-
ment should take immediate steps to curb
such anti-national activities. In fact, the
Government  are duty-bound to protect
the honour of such great men of our nation.

RV

Recently, there has been heated discu-
ssion about Sir Attenhorogh's film on the
life of Mahatma Gandhi. I do not join the
ranks of disse nters or supporters. If the
life of Mahatma Gandhi is filmed properly,
then  entire world will comes to know
of Mahatma Gandhi’s contribution to the
liberation of colonial countries. If it is
filmed, without proper appreciation of the
events and without proper understanding
of the philosophy of Mahatma Gandhi,
then it will naturally create misconcep.ions
in the minds of many in the world. We
should safeguird our nation’s dignity in
this matter. From what I have read in the
newspapers and from what I heard from
these who witnessed the simulated
funcral procession of Mahatma Ganthi,
which was filme recently in Vijay Chowk,
I think the participants in this scene  did
nut evoke the spirit of loss that the nation
suffered in the death of the mightiest of
man of the carth. On the other hand,
they were laughing, smiling and cutting
Jokes among themselves. It looked as though
they were gay-walkers. Naturally, this
depicition of the last scene of Mahatmaji's
life will not be understood by the audicnce
fn its proper spirit. The Government of
India should scrutinise such scenes of the
film carcfully and before permission is given

. . MAY 3, 1981
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"As I was saying initially, the names of
Mahatma Gandhi and other na

.hodm'nwh?;ntuled:{mﬂvuﬁm

in shops and otels and they are used
also for brand names of products. Tn addi-
tion, of late, even plitical Er;u. which
are to be organised on well-laid out prin-
?lm and programmes, carry the names

national leaders. I do not know about
other states. But in Tamil Nadu, in the

. name of Mahatma Gandhi and Kmﬂz’
me

there is a political party. In the na
Kamaraj alone there is a political party.
Arignar Anna has become the prefix of a
])ol.itic.al pirty. Yesterday, my hon. col-
eage, Shri Subramania Swamy was talk-
ing about. Anna DM.K. and Amma
D.M.K. He does not know the dravidian
movement in Tamil Na lu. Anna was the
founder-Member of D\M K. He has left
the legacy of his ideals only in D.M.K.
But  another  party appropriates
mercly the name of Anna and not hie
ideals.

SHRI SUNIL MAITRA (Calcutta
North  Easi) Congress ([} stands
for whom ?

SHRI ERA MOHAN : That is different.
In Tamil Nadu they are direcily using the
names of national leaders for personal
benefits. Mahatma Gandhi's name or
Kamarji's name or Anna's name should
not be wused for a political party. The
Government should take e{fective steps to
ensure that the names of venerable
leaders of the nation are not belittled or
denigrated in this manner either by sign
or by word or by publication. With these
words Iresume my seat.

MR CHAIRMAN : Shei Gadgl
Pleasc b briel.

SHRL V. N. GADGIL (Pune) : S'r,
I shall try to be bric’. But, you will Le a
little indnlgent beecanse T have to substan-
tiate as to why 1T have moved my amend-
ment. T have moved my  amendment
to have an enqury Com-nission for this
reason. A numnber o institutions in the
nam - of Gandh’ji have now beeome a hot-
b:d of politics, of political activities 21 d of
party activitics. I shall men‘ion one or twe-.
of th:m.

First of all, T wonld I'ke t5» ment'on
the name of Gandhi P.ace Foundation, ..
run Shri Radhakrishna. 1 am sorry
Mrs. Danavate is not here. ‘But, I shall be
quoting not from news magazine or any
juuTn:fof my party but from the magazing}
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Aothingto do with my Party,as to what
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This Gandhi Peace Fundation is regis-
tered under the socicties’ Registration Act.
The premises on which the Foandation is

_situated at 221/223, Deen Dl.rl Upadhyay
“Marg, was an outright gift from the

< Government of India including two
bunglows. One of the conditions was
that no other registered, unregistered or
commaeseinl institution or activity can be
conducted from the premises.  The whole
object was that such activities as are con-
ducive to Gandhian Philosophy could
be carried on from the premises: Now,
what happens ?

There are to-day a number of institutions
—a long list is with me, T will nnt read
the whole of it, but I will illustrate that.

There are institutions like

1 Voluntary Action C-ll,

2 Indmn Council for
Research,

Peace

7 Consortium on  Rural Techno-

logy (CORT),
4 M-=dia Foundation,
s Clearing

tion,
m~nt;

House-cum-Informa-
C=ntre on Rural Develop-

6 Peranle’s Union for Civil Libertics
(PUCL);

Coordinat:ng Committee for  a
Strenegthrning  Democracy.

There are a number o registered and
unregistered Societics.

MR. CHAIRMAN : Mr. Gadeil, it
is better to name the organisation ---not
the individuals

SHRI V. N. GADGIL I am not
naming. T am only quoting from the news-
papers. These Associations are registered
or unregistered societies carrying on their
activities in violation of the terms and
conditions under which the land was
gifted for this Foundation. I mentioned
the name of one Shri Radhakrishna who

is connected with a number of institutions...

_ . 18, 1903 (SAKA) Machatma Genghi
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MR- w.ﬂ: l'ou.» m]y men-
tion the subject-matter. Why mention
th¢ mame ? .. ] :

' "SHRI'V'N. GADGIL : 1 am only
quoting from the newspapers.

- MR. CHAIRMAN : Why mention the
names ?

SHRI V. N. GADGIL :  Because it

rcferes 1o that particular person and T
shall mention his name.

MR. CHAIRMAN : They arc not
here to defend themselves.

SHR1 V. N. GADGIL : T und=rstand

you- T am quoting from the newspaper

article.  There is nothing defamatory. T
am only arking for an  enquiry commitiee.
That is all. The whole purpose of my
amendment is that when activitics carried
on by th~ institutions or associations are
in the name of Gandhiji and if they are ju-
consistent with the  Gundhian principl,
these should be enquired  into by Gen”
ernmrnt,

-
Now, Sir, this gentlemen is connected

with varions instituticaies T an. 1 pare

to give a list of 49 institutions tvwenty o
g 4¢ 1ty ¢

whom receive foreign money. 0 s now
part ol the record in this Hewe, TFor
instance, I  had  a<ked @ question

abiout the number of loreign countrics whe
are sending funds  to variows institutions,

I shall immediately mention some af
N .

these inet tutions, Here s an association
called *AVARD' which ha: reecived from
EZE Bonn Rs. 44,5%,589 in 1979: from the
Danida-Denmal T, 1.4
EZL-BONN R

Tord

ig the

ouo and agan
from 15.63,215 and
from Foundation—-I&s.
This kind o

variow: institutions.

U.14.250.

mory avardsd n
What
in Gandhi Pcace Foundation, How it
is uscd for polit?c::.l purposes D *One illus-
tration is enough. The very first mecting
to clect Shri Morarji Desai as the Prime
Minister was held in this permises. It
was not meant to be used for party pur-
poses. That is how it started.

15 happening
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There is another institution  called
Academy of Gandhian Studies. It has
its office at Tirupati and Hyderabad
I would like the Government to - enqui enquire
as to who is running this institution, who
is financing this and who are the persans
involved in this institution. Have they
received any foreign money ?

L

Th=n again, activities are carried on by
this institution which are not in the interest
ol the nation and in th2t sens€ against
the philosophy of Mahatma Gandhi. A
survey was carried on by'th. Goverams=nt
of India which says that there are 2 lakh
bonded labour. This institution cairied
on a survey which says there are 24
lakh bonded labour. Th. whole thing is sen,
to West Germany for comput-r process-
ing . Is this an activity for Gandhian
purposes ? Is this activity to b~ carried

2

on in the name o  Gandhiji ?

There is Gandhi Samarak Nidhi. The
basic principle of Gandhiji + as truth
and respect for law. H. stood for the
small man. Now, Gandhi Smarak Nidhi
has invested funds in-—Ltd. Guest Keen
Williams Braithwaite Go., H'ndustan
Lever Litd., Binny Ltd. Dunlop India Ltd.,
Siemens India Ltd Larson and Toubro
Co. etc, Ltd., Is this consistent
with  Gandhiji’s philosophy to invest
in monopoly’ shouses ?

There is Gandhi Smarak Sangrahalaya
about which Shri Bhiku Ram Jain has
already made mentioil. ‘.Vh‘at is going
on in that institution. It is something
against labour and so.ething against
the interests of the people. I would like
only to give two-three examples {rom
n . Article in  this journal-—- Ravivar -
dated 8th February, 1981 which says :

g yiassw & swan @l w1 97 Ta

MAY 8, 1981
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shassm & waq @ Fafyr Paoga =
mmmmﬂaﬁm
ssi & gt v are em‘mfrr
ﬁmﬁlwﬁmdﬁmq’a'ﬁa T
strafrmamtsic faPr geama =t

T O TF HET T 1)

Then again ?

R & fau & &7 & grea
wrar g o zafy gew =1 =1 @
dfa s aEetes 2

Turther it says :

g g1 W gfawew 7 a7 =faqat =
25 TR WE ATy & sz-f- SrTeT
Tl I R ooxde: oeteew
R AR =T S ST ) w98
3 P =<fen  oieomr & O ¥,
s shoem £ gmEt =T T
@ T SEE &l T TRwal 31 0
T M A wr T & P TR T
sr“araTrr*ra-r—'raﬁzaa—'h oo
TG o°l & =1 @ & | F@=1 a=si
g @I d9 @1 G0 1 gfen 1974

TF AT aig W e Rt IR E VN
Y 9w W A o

Further it says :

| & feu  sfges 5 ==

P mﬁﬁmaﬂ-ﬁmmﬁ’l
vrfta'-gq‘rrfmﬁmﬁ’ feemr a@
=R &% &l HLq

Then again :

hasett & wRE & 1
Then again itsays :

0F aR @ & 7% g P& o
it w1 gfwger & Faes— 7R
T Tomd & fav stasm= =it
mmTawﬁ—m‘mfuﬁ =T
El'ﬂ"ﬁﬂ"ﬁ'l
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17.00 Hrs. )
Bribe was given by persons connected with
this institution. Then there is one
more point which I wish to make and it
is this. If all these things are going on,
is it not a case for having a Commission
of enquiry ? Then I will refer to one more
int. Whether it is Jyotirmoy Bosu or
iyoti Bosu ? What happened was this.
Jyotirmoy Bosu mede a rcference in this
House under Rule 377, Special Mention;
that was in the year 1977. He said that the
enquiry against AVARD was politically
motivated. He said that they were inno-
cent persons and they are not indulging in
any wrongful activities and so on, that it
was done out of revange by Mrs. Gandhi's
Government and all that. ‘U'hat is what
he said in 1977. But woday I find this. I
am quoting from Sarvodaya Press Service,
Vol. II, Part 48. April, 10, 1%, Shri
Manmohan Choudhuri, a former Sarva
Seva Sangh  Presidert Lias sd this

“The agenctes thuy bauned  from
working in the adivasi areas of West
Bengal incdade the AVARID "The
Association of  Voluntary  Ageacies
for  Rura! Develepment) and the
Tagore Socicty for Rural Develop-

ment’
MR, CHAIRMAN @ Pleases conclude.

SHRI V.N. GADGLLL 0 T ar conciud-
ing. Just vne sentence, | theretors reuest
the Home Minister wo aceept my Amezid-
ment and appoint a Commission of Lugui-
rv o enquire into the working of all sucl.,
Tustitutions, With these words L oonclude,

sfi suate feg & =g (s
FEAE waePs Y, w IR s &

FEA " Ty ®@I9 W@l § (& "gleAl
T TE T & &asl @l & {9 0%
IR F FT TF TATRET WO&F & (w0
T I AOEET WY #RT SIG A w
e g f% F1% TmE R E
Afey wgrewT AU T FTL FF W
Tq A AT HA

3

E

A
CEEEE
%%gi_é
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™~
wity #IE ;AW T A

TETERT WA FT &L FW T g @
IH T WEAT W@ | T A AT T
FgT g = wgear TRy & oA &7
T 9w AT AWt & arst 9} @
=i g, 39 F4AE &1 Zeq Af e
T 9T FFA1 F9e fww g, @A
Fwel w Adr Fwer fwemwT @91 s
g1 99 #7 IET 7 AT Teamz =
g 1 T Fa A o Y o = ee-
FROE, I9& AW & SYEH Z |
ST FET wgremr e 1wl o#w-
M #1 Sm,  TFC ;. oFEETET,
TIvaTT TEFATRT  FTOHT ST wEgleRl
qET F( wia SORHAT @i 9g of I
FT Wl FAR WET IWT B80T | T
HENET! FT 0F g1 Team T 00
q €T ST AMET | o7 T K BT
T F G ® AW 9T GTRT A U AT
v 1 AT & I @ e W
faem Tfgm 1+ mETeET AT WEW €
gix fooa &fv =70 w@9 o, SWFT
ATRITAT W & %07 18 So1q (&
oiqs & JoFW § | T TG &
TICGE] W WWE g fuw, ol



367 rlrznﬂmoj
':-.*Fyﬁt'm!i
dimhcmﬁ(ﬁf‘csr()ﬂ;‘w‘f
o, AW AR -, W% I
wfﬁﬁ*'ﬁ%wii*
W §Y 7 & afgm @ R R,
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W THAYT ® g, ITW AFEI T
g Pw ot Paamat o7 a=iind &t o
gt iy wifge, fPomw a5 w1
gfaer frT a1 o9& FREl 97 yeat
w9 | ¥g TSR aH ARy €
A TEIET AT AW I & AR O T
T meA T fwgw ovwl fzt =
e W M E W T,
FE & 91 & TWI & | @id

- O &®1 TS st ET O E |
FziA Al JUIETT ATV HT W S
®T, T M SAIHRT  TE FT A>T
yfaesr 21, @&t Z99 FT FT T T
Ter 28 Peodt =T #fv sFET oY
& w7 Py F=eer &7 Y sooaw

FAT [FIHT T 9 #ZCTAT &
T[T - FT FAfAT AG @&t AT
Pt ot 2%, o sTyx sfewy @Y
gifgr, yaits Ty St o ©F =fer
7, ol gad M|rA AT § 1 A
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& WTH 97 Tga FIC1 RETT IR A
wig o1 M fw ey @fz 9=
w1 & 3 *1 nfafsfuat =7 &1 7,
T WO §ET FWTLEA U5 1 &7 57F
FT L, M. I UL F ET 2T
TE g WL T @ A% & AT 73
BT T 1 FgEw g =t ==

T 1 T IAE @A 1 3w
T AE TG el W g &L v
fafv=s sy 727 =T &, T ™

T vTaw 727§ PF o st =
st famt TomEl wE @ g
AT T & FWA gV E &, 39 FH
AT FET ITAT F 0 TEETR O§ AT
g a1 g ? ¥ Weard FT am
g ? v g7 A gt Pa e off A
=T *7, Iv w1 gEw =7 P

arT AR T AL OO
sw ) Afem oy ww e @ !
g1 W R owgr g0 @ ady ot &1
IR F@I @ famed & S@A
wrar fE FRT A g 1 IR A
St & aw Paar g' 1 gETC gl W
T E ! WA R QE
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Ty =itz

I FTREaT =T 50 F=a 370
AeRFST § IR F=a= =z oTE
T A O§MF T E, STRREET % IEiA
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FTHN T FF FEA RO T
FfFw ag vaw fwo 9w F5 st
7 Sf UHY A AZ1 TE 2T IRT =
TR FT T AT FT AAT FC IT AT
7 famr s, TmoaTr o wm ot Faery
FLATE, © H9 & 70 g T 37T 7
#f@a for gem  zzfav so fs i
AN F oFER w1 7 AT I F WA
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TEE | ™
=/, 9 &1 WA INH F FT T@r
T AFAT & | HI9 T M

TET 9T g AT TG WM A A A
® Saw I@E W FEI w A3t

FAEAE & A F3 ot g A= @ 3

whew 73t g P& 79 § @e w=fEw
=T ® oW F A S # FEw oww
39 & e | AT # oww owm oW
fFmt s 1 afr  smmm wwm,
fem, wiraw 73z Ziey a1, bl
G ST TAT AT AT FEHT oy =Ry
v P& gw it Y w7 owma 27 oAt
7z TTE S FT TERT AT FT T FTAT
Z 1 zAPAT geEry W OST Sy Ea
YTEE A AN g 3% W ¥ GET wAar
& 1 ITEE AT FT R HET FEEAT
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wft gt wy teg qga (seeren) o
Tt ®ETRE,  d7F ST A W wET
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TEA T L OFMET &1 FTET S E 0
% qfas 3wIw & e, F7 wfeaql
1 A6 IW FHAT F AT ATET F
wrw mFe fam rm gt afs 3 ol
FT 77w Faar o 7% v TTET
FATAT F Y IH FER T OFAE IAT
o 3 e F gEe frw dae
W TH HEHAT FT TET 9L AW g AfET
geie faoify atel & T oA d@
sifgr # & = ™F fF F1T -
Afas 3z femr & 1+ oo =
FAXR N AN T AT | W 7
vErr At o PaEToT ® #gwa fEl
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T | g 50 d@ @ aiqs g T& ¥
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ITAEY, qg TEAOT WE T wool g, §
THHT GEET W1 . Al SO SH
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T O g —-FER W §=g g | A
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Tt & tF @79 Tudtfad ep0 I3
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g | TE el F Ay A&
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#1 57 adww feafqs € It & &
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F1 T ot 9T wGIET A B AW F{
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TEET ot | WS g% MG I aTd
1 FTaw 1 7% P& 37 gwiEt &
gfys 8 afus THF9 gIm S|

ST & A WA T IT T QA T B,

mmmﬁzwrm,mmaﬁ
TAE G IF FET Aq @ AT | I
W BRT TR F wis o gEfa
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& W o T @ P TR ot & e

MAY 8, 1981

Mahatma Gandhi 372
I'mage (Res.)
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wiay &t g, o T A g,
mft sty g8, W afwate &,
At T g aie vt Pegwr @0, 9w
foqur &7 gw sewr @ 1 #F

h 7

T OAHT BT AL F FARAAC H T
7, st % 17 w5, 1980 *7 orzai=
T oEIT A g, RN WHAT E

«*A bronze statue of Mahatma Gandhi
installed in the Rambagh ecarde.,
here, was found disfigured by som,.
‘Ia.i><'rc‘ants this morning.

The suck (danda) depicted to be  helil
by Mahatma Gandhi in his hand had been
broken. Dung and mud had been plastered
on other paris of the statue of the Father
of the Naton.”

TH §IE 1 A TR a1g g o S
fEat oY o ov wefuer s ==faa
FLEAT IR &, Sv B Hid BT &
FEAT ART §——30 TR &HT T47 AAL
#F1 Faat o Fiug o I9CTT 7T TGN
sifen | gafen & s e @R
ST ® fAaeT #war g P& 7 30 & vy
T w77 IfET F_W IE-, FEF TAT

wq, 9% @ faeEm} &1 W @ ST
TR

T AR & ¥ H T NTY AT
FAYT FCAT .

#7 g, ¥ T TUAEA AT A aL
Ay g F T, TARGE A
aeaT ag | 7wt
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SHRI RATANSINH RAJDA (Bombay
South) : Net only the people of this
country but the people of the entire world
are indebted to Mahatma Gandhi, the
Father of the Nation. It was Einstein who
had told about Gandhi that:—

“Generations to come will scarce
believe that such a one as thisin flesh
and blood to walked on this earth.”

Fortunately, today is the birthday of
Rabindra Nath Tagore, another great
soul. Gurudev sad about Mahatma

Gandhi :—
“Here is at last the living truth.”

In these words, he gave the greatest tribute
to Mahatma Gandhi.

It was the Father of the Nation who
taught us to stand erect against the Dritish
Empire, who created  a sense of self-respect
amongst us. He gave us the battle field,
the battle ery and battle dress and made
us march in the freedom struggle under
his leadership. Whenever something is
said about Mahatma Gandhi in this
country, the innermost recesses of our
hearts are touched. We would like to see
that the dignity and honour of Mahatma
Gandhi, the Father of the Nation, must
be honoured and protected at all costs.
From that viewpoint, this Resolution is
commendable and I would commend the
Resolution.

But when I heard the speeches here,
I was doubtful whether that is the only
objective behind moving this Resolution.
Some people attacked the  Gandhian
institutions. If there is something wrong
some Gandhian .institutions, as - Shn
Gadgil stated, naturally, an enquiry should
be held. If in some Gandhi institutions.
some wrong .things arc. committed, we
shouldscc toit that they are discouraged,
they are st forthwith. As far as that
is , L am with you. -But, at the.
sametime, I would like to caution you,
and caution my friends on this side, that
if we are trying to introduce politics in
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these Gandhian institutions because those
institutions during the days-of emergency
jought.........

(Unterruptions) WY AELATA FT & AT

aiferg, s 79 4f57 0

‘There are certain elements in this country
which did not like what these imtimtl;i‘ons
did during the emergency, because those
institutions fought for the ideals of
Mahatma Gandhi, and Mahatma Gandhi
had taught us fastg g1, (Be fearless) you
have banned even the slogans and speeches
of Mahatma Gandhi. And now you are
preaching about these. Kindly, do not
preach for Mahatma Gandhi. Do not try
to become a Messiah, preaching the teach-
ings of Mahatma Gandhi. Remember, the
speeches of Mahatma Gandhi were not al-
lowed on the radio during the emergency.
Why don’t yvou put your hands on your
heart and decide what you have done ?

So, Jet us be humble enough when we
talk of Mahatma Gandhi. If there are some
wrongs committed by some institutions,
let us try to remove them.

Fravd WA TH ¢
TAG-TT AT T E |

sft Tawfey ToET ¢ IS FEA 8
TAT-FAET FET E 1 IR
Prgr 2° 3wt AW 20

Sir, vou will have to put this man in order.

He cannot interrupt me like this. This
is not the way to function in this House.

g Paema

Shri Stephen tried to bring in politics
and from that viewpoint some speeches
were made. A reference was made to some
magazines also. If there are some institutions
in the name of Mahatma Gandhi, where
some wrong things or irregularities are
committed, T sav that they shoul d be dealt
with according to law, enquiries should
be carried on according to law but, at the
same time, our motive should not be
political. While criticising these institutions,
we should see that we purify them; our
aim should be to purify them, not to
introduce our own politics, I would like
to caution our friends here on this aspect. -

I am saying this because, while speaking
on this Resolution, there was an attempt to
malign these institutions, which are adding
wonderful work, very highly constructive
work, in Adivasi areas, in harijan areas
and other areas. They are doing very good
work, productive work in the field of
khadi and village industries. While these
Gandhian institutions are doing very good
work, sometimes it may happen some-
where some vested interests may creep in
and try to tarnish the name and image of

817 L.S. —3.
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Mahatma Gandhi. As far as that is con-
cerned, we should not allow that to

happen.

I would appeal to my hon. friends here
that when we talk about Mahatma
Gandhi, we must all talk unanimously.
If anybody wants or tries to tarnish the
image of Mahatma Gandhi or wants to
desecrate his statues etc. in this country,
we must fight it tooth and nail, not only
by law but also by creating public opinion
among the masses so that nobody would
dare to break or desecrate his status or
malign his name.

From that point of view, I would like
to commend this Resolution. But I would
definitely say that mere law would not do.
We shall have to organise the people,
the conscience of the people so that they
may stand for the principles of Mahatma
Gandhi. If we do that, [ think that will
serve the purpose.

ot Preure W A (dea)

wefs @y, @ X W yEmE
e femr T 77, wEEr & awdw
FEAT

ot th FEfae T T @ fF |
FEYT HTe 3'|T5'tn: FT F ]
fa swfwar & €, 399 47 910 F<h
TH TT FT TEAH FA FT HTT FC
wig T gaa A fafeem o |
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I IO I TraETAr AL WA
WA AT EgUE ) A daEgET A
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IF FAT 0 I ITHT FT AW
ser fafafar g8 3 av gt
TG FT0
MR. CHAIRMAN : Many Members
want to speak on this Resolution. T have
tried to accommogate them with in the time
limit but many Members are still left,

They want to participate in this Resoluticn.
Do you want that the time be extended.

SEVERAL HON. MEMBERS : Yes.

i

ME. CHATRMAN : Should it be by cne
hour.

SEVERAL HON. MEMBERS : Yes.

st TeTEETe SVt (qEAT) o @T-
ofg St <t arg afad | W FET T
ar AT T F Fitow fE 99 I
Wh AGA TETT FT S ASAT [ AN
wEr AW T T | GRS ZIER A Tl
THT 9T

MR. CHATRMAN : There is no provi-
sion here.

SHRI SATFUDDIN CHOUDHURY :
(Katwa): Late Shri Ramavatar Shastri
move the Resglution,
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‘MR. CHAIRMAN : Now the scssion is
going to be adjourned.

(Interruptions)
“MR. CHAIRMAN : There is no pre-
vision like that.
(Interruptions)
MR. CHAIRMAN : What to do? You

can see the difference. Now the House is
adjourning. Shri Sunder Singh.

St TETRETT e - #§7
gfvr 1 "9z & feaet a
EvEat

AT ar

8 HA S

L)
-
Iy
=y

g

YT | &g A9 & ¥ TET g FT ogA
AL AU THTT AT FE AL THAT
Whafeamsrwmre 1 7% am e

wats g o e fHg,
I arfag
st TWTEATT WEE 0 WE wF AT

it grax fag Wt (feea1) g
qfa AgiT7, WEHAT WHT FHIET WEH =N
dmH 9 | A% adEW® wie fE
@A FAT & &) TAFT W% Ha«ad
ag & far 78 qumaw @ ¥ @

VAISAKHA 18, 1903 (SAKA)
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7 mdl # Awwfaer AW # <y
T & 1| WU MgEHE Fred, farwdig
F famw #E T@a 4@ FX A
A% @37 21 smat g #fEw w=
fr iy ot & faen® am 21 <@ g
ar faEr &1 TEAT A4 WoTE €
ey St ogwrdr wrEr & faart 4,
ITET U wienan 91, s wEy
T wEz I AR ARH  gfaar F
@wEH F¢ ¥ e w1 A9RE
FUAT | wT G FAEHE AT
IHFT & | W) IAET AZSFAT A E
a7 oA owir & f& o SO W
qidt & faen® Feargr #TA TiEq |
Afwr og OHET FEAAE FH ° A
awr arg wE % @ E oA e Ew
qF fF W Awa 2, HOH ATl
2 oFr W WY FeAry 2N, A0 AT
e & ofad arw an fwage o
¥ g% fEs adaEr # g2 Hiad
q3T &1 AT 97 Ifed 1 F HwaAal
g W & ATAferdt T & | wRicAr andy
¥ FAT T 4T

«<] donot want to be born. But if I have to be
born again I should be born as an untouch-
able s« that I may share their sorrows and
sufferings inflicted upon them. I therefore,
pray that if I have to do so, I should not do

it as a Brahmin or Kshatriya or Vaish or
Shudra but as an anti-Shudra.”

SHRI SUDHIR GIRI : On a point of
Order Sir. (Interryptions)

MR. CHAITRMAN: Under what rule?
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SHRI SUDHIR GIRT ! You-please lis-
ten to me(J ions) Tae Business Ad-
visory Clommittee had fixd 2 hours for this
Resolution, Have yon exteaded the time
with the psrmission of the House ? You
hav not taken the permission of the House.

MR. CHATRMAYN : [ have taken the
sense of the Hoase., You see the records
(Interruptions) I putlit to the House and
took thes convensus of the House,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLTAMENTARY
AFFATRS (SHRI P; VENKATASUBBAIL-
AH): M-, Gaairman, [ wyuld Lik= to make it
very clear that it is not theintsation of
the Governm:nt to prevent Mr. Shastri
from moaving the resolution.

The requast was made by several Mem-
bzars te extead the time and if the Rules
permit we have no objection.

SHRI SAMAR MUKHERJEE : Un-
Istiheidt=aly-s: itiasiei,  Let the other
thngs go on. It has b:en done in the
House. Earlier it has b2sa done.

MR. CHATRMAN: Undsr waich rule?

SHRT SAMAR MUKHERJEE: No ques.
tion of rules.

MR. CHAIRAMN : Mr, Sunder Singh,
vou should concludg.- now.

sfrgaaziag : 398 sirze afd
g1 maz w3z @1 A 2z LIAMA
F @ FL 7 w2 ¥ fa Fda
(wr€) a =g adr F IqAt
qz aft T4 1 X A A
fe a1 wm 733 & 7 @ qr Adlf
Fax &1 miawr 2E gaar aff T
AR AT A I37qW3 A AR
ag frawz ag 3 Aad wlFT
F AT AT ATA, T ALEAH
AFT a1 33 WaF f@a® q@ar
# Fgar g 5 wia g3 {91qma
# gifrrasr g #¥ 1 feae
AFIA AZRA AAr F WX F A
I IFAT A TFF F AR et
FgAr @, Iaar Are fear @ adl
gar 31 3t g@ & R g #1%
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amTA 73, AFER WA AN S
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? A 731 9331 AT B, (eqqaTA)

T EMWT F AT AX A AR
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g1, ¥rwa fa3x 34 a6t F1 TAZE@
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afz # feaar gize zan a7 87

QR AT AT TNTT T T390 AT,
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IR GTT AT A AR AW
W30 q1 T4l A4 Far T )
AMFT WA wT AT O T AW
WAy g fe @3 gy oA W,
Tl HI QF Z WA | TF AL3 W
T AT F;FE

Mg A F F¢T, I{F AMq
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g4 WA Aifga, T 3 fadr
23 F ¥ | REA( qCeAr W AATRA
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w F1§ Mz af fra . 3EA WA
miae A w0 Frar gowg K oar
Fal & fAd 74 gs9r w9z a4 ® )
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MR. CHAIRMAN : Now it is 6 O*cleck

You can continue next time.

18: o1 hrs.

' MOTION OF NO-CONFIDENCE IN

THE OQOUNCIL OF MINISTERS .
contd.

MR. CHAIRMAN: Now we resume the
discussion on the No-confidence motion.
Mr. Samar Mukherjee was on his legs.
Yes, you may continue,

SHRI SAMAR MUKHERJEE (How-
rah): I was discussing the reply of our
Finance Minister who cxpressed hopes
that the economy was slowly recovering.
My point is that this is an illusion the
Government is creating which is totally
different from the reality, The reality is
that our country is passing through an
unprecedented crisis. And this crisis is

. not only limited to the econemic sphere

but it has spread to the social sphere
and also into the sphere of politics and
the very fabric of our democracy and
the parliamentary system.

He expressed that there will be stability
in prices and he has given figures today
that inflation has lhﬂ\g:l. signs of decline.
Ih.wmﬂ@m.'!‘hhisxc'dnﬂd&c
consumer price index. Here the trend
is increasing. 1981 January—411—.base
is 1970100, February 198i—g18 and
March—y20. So, whichever calculation
our Finance Minister is doing on the
basis of the wholesale price index and is
coming with a picture that we are now
out of the d , that is not the reality.
The additional increase from March to
April I do not have. But it is on the in-
crcas:éd and the 3.” not been
checked. The figure for 1 with 100
as base for 1960 is 331-?3:. l71?4» 1979-80
it is 359-75. That means an incrcase of
8-46%. 1980-81 8g. It is an in-
crease of 11- 429, this is the trend in
prices,

If you see the Sixth Five Year Plan—
the main document has been very recently
circulatcd—it has dealt with the question
of molln‘lising ruombm | (3 mum-

ically that the possibility of mobilising
goumy by increaging digt taxation has
reached the limit. So, no taxation on the
bigger income groups. That means the

process is more concetsions to the mono-
Poluts and bi houses and encourgge-
ment to the capital. 8o 12:

concessions have becn announced. To



